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OBITUARY REFERENCE 

Mr. Speaker: I have to inform the 
House of the sad demise of four of 
our friends namely, Shri Debendra 
Nath Karjee, Dr. Raghu Vira, Shri 
J. K. Bhonsle and Kumari Annie 
Mascarene. 

Shri Debendra Nath Karjee was a 
sitting Member of this House from 
Cooch Behar Constituency of West 
Bengal. He passed away at Cooch 
Behar on the 31st July, 1963 at the 
age of 59, 

Dr. Raghu Vira was a Member of 
the Constituent Assembly of India 
during the years 1948 to 1950. He 
passed away at Kanpur on the 14th 
May, 1963 at the age of 61. 

Shri J. K. Bhonsle was a Member of 
the First Lok Sabha and Deputy 
Minister of Rehabilitation during the 
years 1952 to 1957. He passed away 
at Sariska, Alwar, on the 14th May, 
1963 at the age of 56. 

Kumari Annie Mascarene was a 
Member of the Constituent Assembly 
of India during the years 1948 to 1950 
and of the First Lok Sabha during 
the years 1952 to 1957. She passed 
away at Trivandrum on the 19th 
July, 1963 at the age of 61. 

We deeply mourn the loss of these 
friends and I sure the House will 
join me in conveing OUr condolences 
to the bereaved families. 

The House may stand in silence for 
a short while to express its sorrow, 

Members then stood in silence for a 
short while. 

12.04. brI. 

RE: ADJOURNMENT MOTIONS 

Mr. Speaker: I have received a 
large number of notices for adjourn-
ment of the House on the Voice of 
America question from Shri Tridib 

Kumar Chaudhuri, Shri A, K. Gopalan 
and many others on both sides of the 
House. Is the hon. Prime Minister 
going to make a statement? 

Shrimati Renu Chakravartty (Bar-
rackpore): May I plead, Sir, that 
according to the rules the 'No confi-
dence' motion about which we have 
given notice is to be taken up imme-
diately after the questions? 

Mr. Speaker: I will request her t~
consult the Directions of the Speaker. 
There the order is given in which it 
is to be taken up. I have consulted 
that. 

The Prime Minister, Minister of 
External Affairs and MiniSter of-
Atomic Energy (Shri JawaharJaI 
Nehru): Yes, Sir. I propose to make· 
a statement. I have to make a num--
ber of statements on various sub-
jects. As it is normally done, one 
statement is made Qn a day. Today I 
am making one and in the course of 
the next two or three days, I propose 
to make a statement on that subject' 
also. 

Mr. Speaker: Soon? Can it be .... 

Shri Jawaharlal Nehru: Yes; soon. 
Tomorrow I am making a statement 
I believe an the border problem and 
Chinese concentration of troops. That 
is important. 

Mr. Speaker: On the -16th it can be. 
made? 

Shrl JawaharJal Nehru: Yes, r 
think. 

Mr. Speaker: I will hold it over to 
the 16th. Papers to be laid on the 
Table. 

Some Hon. Members: On a point or 
order ...... 

Mr. Speaker: Order, order; I might 
inform the House that the rules that 
are there Ihave beEm interpreted and" 
the Directions Of the Speaker are' 
there on the order in which this 
business has to be taken. 1 might read! 
that if you so· desire. 
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Shri Harl Vishnu Kamath (Hosh-
. angabad): That would be better. 

Shri S. M. Banerjee (Kanpur): 
What about the adjourmnent motion 

,on sugar? (InteTT"Uption). 

Ml". Speaker: Order, order. Deci-
sion on that-some ...... 1 have not taken. 
'That would be conveyed to hon. 
Members. 

Shri S. M. Banerjee: Am I to take 
it that all other adjournment motions 

.other than that on Voice of America 
are rejected? 

Mr. Speaker: Order, order. He 
must kindly resume his seat. He 
knows that there are certain things 
,ht are coming up just now. After 
seeing the results of these, I will take 
a decision on others that are pending 
mld then I will declare what I have 
rejected and what I mean to keep. 

Shri S. M. Banerjee: Knowing fully 
well that 1frlere are No-Confidence 
Motions coming, I have tabled this 
adjournment motion because I wanted 
to censure some of the Ministers that 
are there at present. 

Mr. Speaker: Order, oroer. I know 
that. He should also know that if a 
dJiscussion is expected to be had here 
in the House soon after. nO adjourn-
ment motion can be allowed on that 
subject. Let me see what subject are 
bebng discussed here. Then I can 
decide whether anything else can be 
taken uP. 
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"Unless the Speaker otherwise 
directs the relative precedence of the 
classes of business before the House 
specified ·below shall be in the follow-
ing order, namely:-

(i) Oath or affirmation. 

(ii) Questions. 

(iii) Obituary references. 

(iv) Papers to be laid on the Table. 

(v) Communication of messages 
from the President. 

(vi) Communication of messages 
from the Council of States. 

All these things are given. And then, 

Motion for leave to make a motion 
of no confidence." that comes very 
late after that. This is considered to 
be a routine business: not exactly the 
day's business. This has to be dispos-
ed of first. Therefore I have taken 
up in pursuance of these Directions. 

Shri Hari Vishnu Kamath: Direc-
tive? 

Mr. Speaker: Yes. Papers to be laid 
on the Table. 


